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An Act further to amend the Karnataka Tax on Entry of Goods Act,
1979. Whereas it is expedient further to amend the Karnataka Tax
on Entry of Goods Act, 1979 (Karnataka Act 27 of 1979) for the
purposes hereinafter appearing: Be it enacted by the Karnataka
State Legislature in the fifty first year of the Republic of India as
follows:-

1. Short Title And Commencement :-

(1) This Act may be called the Karnataka Tax on Entry of Goods
(Amendment) Act, 2000
(2) Clauses 2 and 3 shall be deemed to have come into force with
effect from the first day of April, 1995 and clause 4 shall come into
force at once.

2. Substitution Of Section 4B :-

For section 4B of the Karnataka Tax on Entry of Goods Act, 1979
(Karnataka Act 27 of 1979) (hereinafter referred to as the principal
Act), the following shall be substituted, namely:-
"4B. Levy of tax.-
(1) Notwithstanding anything contained in section 3, there shall be
levied and collected a tax on the purchase value of a motor vehicle



an entry of which is effected into a local area for use or sale therein
and which is liable for registration or assignment of a new
registration mark in the State under the Motor Vehicles Act, 1988,
at such rate as may be fixed by the State Government by
notification but not exceeding the rates specified in respect of
motor vehicles under the Karnataka Sales Tax Act, 1957:
Provided that, no tax shall be levied and collected in respect of a
motor vehicle which is registered in any Union Territory or any
other state under the Motor Vehicles Act, 1988 fifteen months prior
to the date on which a new registration mark is assigned in the
State under the said Act.
(2) The tax levied under this section shall be paid by the importer
in such manner and within such time as may be prescribed.
4BB. Reduction of tax liability.-
(1) Where a person liable to pay tax under this Act becomes liable
to pay tax under the Karnataka Sales Tax Act, 1957 on the sale or
purchase of such motor vehicles, then his liability under the
Karnataka Sales Tax Act, 1957 shall be reduced to the extent of tax
paid under this Act on such motor vehicle.
(2) Where the liability to pay tax under this Act is in respect of
motor vehicle subjected to tax under the Karnataka Sales Tax Act,
1957, then, the tax payable under this Act shall be reduced by an
amount of tax already paid under the Karnataka Sales Tax Act,
1957 on such motor vehicle subject to production of proof.
(3) The amount of tax leviable under this Act shall, subject to such
conditions as may be prescribed, be reduced to the extent of the
amount of tax paid if any, under the law relating to General Sales
Tax as may be in force in any other State or Union Territory by an
importer who, not being a dealer in motor vehicles had purchased
the motor vehicle for his own use in that State."

3. Amendment Of Section 4C :-

In section 4C of the principal Act, after the proviso, the following
proviso shall be inserted, namely:-
"Provided further that in the case of a dealer in motor vehicles, he
shall pay tax under this Act at the time when the tax under the
Karnataka Sales Tax Act, 1957 is payable on the sale of such motor
vehicle."

4. Validation Of Assessments, Etc. :-

(1) Notwithstanding anything contained in any judgement, decree



or order of any Court, tribunal or other authority to the contrary,
anything done or any action taken or purporting to have been done
or taken (including any notices or orders issued and all proceedings
held for the levy assessment, re-assessment, revision of
assessments and collection of tax, penalty or amount purported to
have been collected by way of tax) in relation to such levy
assessment, re-assessment or collection under the provisions of the
principal Act before the publication of the Karnataka Tax on Entry
of Goods (Amendment) Act, 2000 (hereinafter referred to as the
said Act) shall be and shall deemed to be valid and effective as if
such levy assessment, re-assessment, collection or action or thing
had been made, taken or done under the principal Act as amended
by the said Act and accordingly:-(a) all acts proceedings or things
done by the Government or any authority in connection with the
levy, assessment, reassessment, or collection of such tax or penalty
or other amount for all purposes, be deemed to be, and to have
always been made, done or taken in accordance with law;
(b) no suit or other proceeding shall be maintained or continued in
any court or tribunal or before any authority for the refund of any
such tax, penalty or other amount, and;
(c) no court shall enforce any decree or order directing the refund
of any such tax penalty or other amount.
(2) For the removal of doubts, it is hereby declared that nothing in
sub-section (1) shall be construed as preventing any person,-
( a ) from questioning in accordance with the provisions of the
principal Act, as amended by the said Act, any levy assessment, re-
assessment or collection of tax, penalty or other amount referred to
in sub-section (1); or
(b) from claiming refund of any tax, penalty or other amount paid
by him in excess of amount due from him by way of tax penalty or
other amount under the principal Act as amended by the said Act.


